Details of the promoting / converting entity

Form X

Nam | Foreign Main Date of | Nature | Register| PA| TA| Cl| Incom| Name | Registrati | Bank, As on March
e sharehold promoter | incorporati of ed N| N| N| etax | ofthe on branch 31, ----
of | inginthe | behind the on busine | Office | no.| No| no| circle | regulat details and
the | promoting entity, ss address to or in case | account| Total| Total | Tota | Paid
entit / with % of activity which the number| asse| reven | | net up
y* | convertin | shareholdi the entity | (includi| ts ue | wort | capit
g entity ng entity is ng (Rs. | (Rs.in| h al
belon regulat | credit in | crores| (Rs.
gs to ed by facilitie crore in
SEBI s ) cror
and e)
non-
fund
based
facilitie
s
availed)

*To indicate the previous names also, if any
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